
Central Adminisrative, iribunal
Principal Bench

0„A„NO„2628/2002

Horrble Shri Shanker MemberCd)

Hew Delhi, this the 9th day of October, 20C

fSiut Laxi'iii Devi
w/o Shri dagran

r/o Village & P.0„ Gharoia
tehsil Charkhi Dadri
District Bhiwani

'^ip'iaOocate: SiK Aburb Lai with'-Dh: S J'l'Panoey T

Vs»

1„ State (Delhi AdministrationJ
through its Chief Secretary
New Secretariat
I T0.

Hew Delhi 110 002,.

2 Comifii ss i one r of Police
Pollce Neadguarters
I „ T. 0

Hew Delhi-

3,. Deputy Commissioner of Police
Tin Murti Traffic Lines
New Delhi.,

4 Ms Mamta
d/o Shri daipal Singh
r/o C-13S-A, Vijay Vihar Phase -11
Near Aranlike

Rohini

Delhi - 85,. wesponpencs

Heard the learned counsel..

2.. Applicant, who is the mother of the

deceased Constable, seeks grant of peiwaioriary benefits

on the groi..ind that the wife of the deceased is bent

upon to marry and in that event widow without any

means would be greatly prejudiced,. Applicant

preferred a representation to the respondents for-

seeking justified claim of pension on tlie strength of

\  an order, passed by the Apex Court: in the



ri J ci rn ei 6.1 a B s s v i V s V . S.. 6i a 1 s Q o p a 1 a P i 11 a i ̂ 1'?

(SC2 ) - Gs JX—0968 SC. As her representa11on is not. y0 b

dispose;d of by the respondents, the OA is disposed oi

a t t h e a d rii i s s i o n s 13. g e i t s elf b y d i r e c 1 i r i g L1) w

respondeints to consider the representation of thsj

a i:> p 1 i c 3, n t i n a c c o r d a n c e w i t i'l r u ]. e s a n d i n s t r u c t i o n s

and also .pass a reasoned and speaking order within one

m o n t h f r- o iii t o d a, y

•0„ Let a copy of this order along writh a copy

of OA be £;ent to respondents.,

I
(Shanker Raju^

Member(J)

'30/


